BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
(THROUGH VIDEO CONFERENCE)

Original Application No. 49/2020

Suresh Keru Marne Coe- Applicant(s)
Vs.
M/s Abhay Stone Metal Works & Ors. Respondent(s)

Submission of Joint Committee Report by the Collector, Pune and the
- Maharashtra Pollution Control Board in compliance of the Order passed by

Hon’ble NGT

Hon’ble NGT has constituted the Joint Committee of the Collector,
Pune and the Maharashtra Pollution Control Board and directed the Joint
Committee to submit the factual and action taken report. The Joint
Committee carried out the site visit at the Respondent Crusher on
01/09/2021. The committee humbly submit that they could not carry out the
site visit before due to Second Wave of Covid-19 pandemic and heavy work

- load on the Collector Office during this Pandemic situation.

The Joint Committee carried out the visit on 01/09/2021 at M/s Abhay Stone
Metal, Gat no. 295/2, Village — Urawade, Taluka Mulashi, District Pune and

observed as follows -

1) The stone crusher is owned by Mr. Raju Appa Chavan and the Gat no.
295/2 (admeasuring Area 0 Ha and 60 R) is owned by Mrs. Lata Raju

Chavan. The boundaries of the said crusher are as follows —

”
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2)

i) At the North — Gat No. 295/1
ii) At the West — Gat No. 294
iii) At the South — Gat No. 297
iv) At the East — Gat no. 296

Gat No. 296 — admeasuring 13 Ha an'd 600 R is owned by the Applicant
and 41 Ors. Gat no. 294 admeasuring 4 Ha and 570 R is owned by the
Applicant Suresh Keru Marne and Ors.; One farm house and cattle shed
is situated in this land at about 305 feet away from the respondent
crusher unit and at about 205 feet away from the crusher sand discharge
conveyor belt. In the corner of the North- West direction of the said site
approximately in 1100 Sq Ft area labor quarters are located; and the

Office is located in around 200 Sq Ft area.

During visit the stone crusher was found in Operation. The said crusher

has obtained Consent to Operate from Maharashtra Pollution Control

Board vide RO-PUNE/CONSENT/1803001223 dated 23/03/2018. The

Consent to Operate is valid till 31/01/2023. The copy of the Consent is

attached and annexed herewith as an Annexure — 1.

At the stone crusher site, following observations are made —

a) Wind breaking wall is provided at the surrounding of the premises
and at the boundary of Gat no. 296 owned by the applicant and
41 ors. The wind breaking wall is 18 feet in height and made up of
tin sheet. The distance between the crusher and the boundary
wall is around 25 feet.

b) Stone crusher machinery is located in 900 Sq Ft area.
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4)

5)

d)

h)

The Primary Jaw Crusher and Secondary — VSI i.e. Vertical Shaft
Impactor, 2 nos. of screen - vibratory are provided; which are fully
covered in tin sheets.

There are total 09 numbers of Conveyor belts; these conveyor belts
are fully covered with tin sheets."Some of the tin sheets were in
cracked / broken condition. Water sprinkler system is provided to
conveyor belts, jaw crusher. Fogger system is provided to jaw
crushers.

Total 05 numbers of Portable / movable sprinklers are provided at
the surrounding of the crusher, raw material storage area.

Storage water tanks of 15000-liter capacity are provided in the unit.
Metallic roads are provided in the premises of the crusher. During
visit, dust layer was noticed on metallic roads. _

During visit, little emissions from crushed sand discharge conveyor
belt were observed.

The respondent crusher unit has obtained CGWA NOC for ground
water extraction on 07/01/2021 and the same is valid till

06/01/2024.

As per information provided by industry representative, at the time of the

visit, in the stone crusher unit, crushed stones about 15 Brass — size 60

mm, 2 Brass — size 20 mm, 2 Brass - size 06 mm and crushed sand about

25 Brass and raw materials about 65 Brass were stored.

In the crusher unit premises about 270 nos. of small and large trees are

planted as green belt.
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6)

It is submitted that Maharashtra Pollution Control Board had carried out
the Ambient Air Quality Monitoring during surprise visit at the
respondent crusher uniton 11/06/2021. The analysis results of the AAQM
are attached and annexed herewith as an Annexure- 2. From the analysis
results, it reveals that fhe results are within the limit prescribed by the M.
P. C. Board in the Consent.

Erom the Joint committee site inspection and after observing the
necessary provisions made at the crusher unit it has been observed that
the Crusher Unit is complied with the MPCB Consent conditions. The site
inspection report carried out by the M. P. C. Board official is attached and
annexed as an Annexure — 3. The site inspection report submitted by the
representative of the Collector, Pune is attached and annexed as an

Annexure — 4.

it
Date—OS\OH\QNI (Nitin Shinde)

Pune. Regional Officer, MPCB Pune

,/’"d
g

(Tabre\don Meslshi )

The Representative of the
District Collector, Pune.

2
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MAHARASHTRA POLLUTION CONTROL BOARD.
REGIONAL OFFICE, PUNE

Phone (0203 —20BAMRPT . -"*.;‘:"""‘, 34 Floor, “Jog Center”

. Fax (020) 25811028 —-""-'" \Wakdewadi Mumb__abPune Road,
.;.__;Ematl - ropune@mpcb.gov.in = Pune 411 003. _
Visit At .httn {impch.aav.in --

Orange/S.S.1. T Date: 2.3 )03 (0013
Consent No: RO- PUNE’CONSENT/ 1903001222 -

Consent to Operate under Section 26 of the Water {(Prevention & Control of
Poliution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 6 of
the Hazardous and Other Wastes (Management and Transboundry ifﬁovement]
Rules, 2016 . = G )

fi'o be referred as Water Act, Air Act and HW (M&TNE} Ruies reSpectwely]

CONSENT is hereby granted to

e /s, Abhay Stons Metal |
- Gat No -295/2, Urawadem..-. 5
Tal- Mulshi Dzst Pune -

oyigions ol Ilze Water Act, Air act and
Hules and amendments thereto
an thie Orders that may be made
nd conditions:

located in lhe area declared under |
Authorization under the provisiens
subject to the provisions of the Asl ap
, further and subjecz to the foilawmj

T, The Consent to Operate is grantad for a period up to: 31.01 2023
as‘ § ‘*x,
2. The Consant 13 valla for. the manufacture of —

ne Wetat
Stone Dist

: :‘.'gf%‘éaas:h,-ﬁarﬁfﬁi

3 %” C:NDITIONS UNDER WATER acr

1 The dali quama{y of trade effluent from the factory shall nct exceed NIL..

o The daily quantity of sewaga effluent from the factory sh aii noi exceed 0.3 M.

(iii) Trade Effluent ;= NA —-

(V) Trade Efﬂuent Dlsposal --- NA ===

W Swnga Effluent Treatment Tﬁﬁ Epnl:c&r&t@m m&@ u_rnp:ehaﬂma treatmant
syaaiam s s »,«ammm wilh rafersnce 1o influsrt qagsf: ty and Up@s&l?z =nd. matgﬁtam the

\(%i . Page 1 of 5
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seme continuously so as 1o achieve the qualty of reated offiuent to the following
standards. o SR

(1) Suspended Solids Not to exceed 00 ol

(2) BOD 3days27°C. Nottoexceed 100 mgh.

(i Sewage Efflugnt Disposal: The tresled domestic effiuent shgiﬂ_;:g_agaa@ﬂ”ﬁ%sqgg
pit, whic all bz got cleansd paricdically, o, IF any, shail e used on land for
gardening | piantation saly . e

{ii) Non-Hazardous Selid Wastes:

L - : - ' . N

~ (vii)Other Conditions: 1) Industry should monitor effluent guahiy:t"é"gul iy

' 2) Industry shail develop green belt,of “local species in
1/3™ of total area L TRS

4. The applicant shall comply with the provisions.of if
Control of Pollution) Cess Act, 1977 (to be refarcod Lor
Rules, 2003 there under _ A

~ The daily water consumption for the followind:
(i} Domestic

i) Industrial Pracessing R
(i} Indstrial Sprinkling T el
{iv) Aricultdre | Gardenlng o S e .00 CMD -

. The applicant shal mg}qiarlyilbﬁﬁﬁﬁm ihe Hoar {he returms of water congumphan
el i fne prescrbed form and. he Coss as speciied under Section 3 of fhe said
: Aol - <\§ o . <

s.,.ug_ms&i&&&wp&gﬁ Serm - F
o applizan | install 8 comprehensive control system consisting of

a5 s warrantsd with reference to generation of

trol, Balipm
and maintaln the same continuously so as fo

Ew%ggém jovel of golluiants to the following standards:

. i ontrol Equipment: _ -
NN Conveyor belt shail be covered to avoid dust emissions.
gv}v 2) You shall prov nd breaking walls. o
g 3 DuslE_L:p{;‘g?gﬁ%%é?‘i’s?siﬁm_&ﬁp_[inkling rangement shallbe
o bl 1on
4) Youshall develop a green b=l

Provided o ol sources of cust emis

. _ 3 the periphery of unil
5) You shall construct metalley roads within premises.
6) ‘Youshall follow regular cizaning & wetting of {he ground within
Premises. :

b. Standards for Em : §i¢_ns of Air Pollutants:

() SPMITPM  Not to exceed

of & stone erushing unjt shallnot
Euraad BOO rogiNm”
(i) 502 Notto exceed - Kg/day
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s

6 Standards for Stack Emissions:

(i) The applicant shall observe the following fuel paﬁern -

(i) The applicant shall erect the chimney(s) of the following
' specifications:- i -

n

(i}  The applicant shall provide ports in the @%ﬁ%mnﬂy!{‘g‘? ard
ladder, platform etc. for monitoring the alf einiselons: and, th

T

open for inspection to/and for use of ihe Boerd's Slall. The

g such a8
e shall bs
Fnneyis] vents

(v)  The industry shall take adequate m&am' or .
own sources within the premises 5o a5 1g maintgn ambient @? Lﬁ"hw '
in respect of naise to less than 75 B ﬁl} dmng dgy time and 70 dB(A] during
night time. Day time is reckoned in bﬂl-ﬁman & = ﬁr&:ﬁ 10 g 2nd ikt e
is reckoned between 10 pm. and 6 3. m

i
x

™ -*%F‘%éf Cm‘ad:tlons N '
' 1) ‘The indusiry should m}; ﬂau’ sny nuisance in surreundmg area.
2) The industry sk Hitgr stacl emissions and ‘ambient a:r qualxty o
: Regularly.

7 CQ?;E&ET!OMS LUNDER: HQZRRE{)QS AMND OTHER WASTES {MANAGEMENT AND
?RﬁNSEDUNQR‘l’ Q‘J;EMENT} RULES, 2016:

SN Treatment - NIL
- i i 3 atment:

; 1. The authorization is hereby granted to operate a facullty for collectlan,_
. stora'e :ranspert&dlsposal of hazardous waste.

{Management and Transboundry Movement) Rules, 2018.

b Whenever due to any accident or gas leakage or othar unforeseen act or
even, such emissions occur or is apprehended 10 occuf in excess of
standards laid down, such information shall be forthwith Reported to

Collector, Directorate of Industry, Safe{y and Health, Police Stafion, Fire

Brigade, Directorate of Health Services, Deparlrnent of Explosives, Beard

?ﬁ& ' Page 3 of 3
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attached to various sources of emissizri shell b= desi z;;gééad by numbers such
- o facilitate identifi catron .

2 The mdustry should comply with the Hazardous and Other Wasies
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"B lndust_fy sﬁall comply with following additional conditions:

- and Lacal Body and the production prqcég_;s s_l:[éu.;;d be stopped by taking a@i!
necessary safety measures, The industry shall also monitor the emission
and ensure that the emissions do not cause any harm or nuisance in the

surrounding. The industry should not restart the process without permissicn
of the Board and other statutory organization as require under the law
c. The unit has to display and maintain ihe data online outsice tne factory

main gate in Marathi & English both on a 8'x4’ display board in the manner

~ and the report of the compliance along with photograph shall be submitied

to this office'& concerned Regional Office/ Sub _’ﬁegicnal' Office

d. It shall be ensured that the Hazardous waste is handled, ménaged &

(Management and Transboundry Movement) Rules, 2016.

disposed of strictly in accordance with the Hazardous and Cther Wastes

. T4
i. The applicant shall maintain good housekeeping and {ake adequate measures for
~ control of pollution from all sources so as not te cause nuisance 10 surrounding
area / inhabitants . . s "
ii. The applicant shall bring miaimum 23% of the available open land under green
coverage/ tree plantation. W Yy
4il. Solid waste — The non hazardous solid \._*.*asi‘ggwggiéigg' in the factory premises,
sweepings, oic,, bo dispozad of scientificaly 20 as ol 10 calise any puisance {

caliution. The applicant shall lske recessary petrisitns froln civic authadties for

_ disposal to dumping ground

iv. The applicant shall provida 'Fﬁf'f&:}“;ié&éﬁt&iﬁ?ﬁé ‘slesiria power source sufficient to

operate :all pailution cantrol faglities, instalied by he applicant to maintain
 compliance with ihe lerms and canditions af the consent. In the absence, the
applicant stiall stop, reduce g’}r&btﬁm@ﬁe&; control preduction to abide by terms &
conditions of s consent ﬁ;géwls‘;g;"';z_;;nl{lg,timj.lw{:@?EsM _
v. The applicant shall not\:’change;‘._or alter quantity, quality, the rate of discharge,
temperalure or the mode of the effluent / emissions or hazardous wastes or control
_ aguipments proviged for withiout previcls witlen paraiiasion of the Beard.

i The ‘anplicant 5§ il pravids facilily for c,gait‘sgggiﬂgq__n!%;_-.i;ﬂrt%nﬁ’rmﬁi:ﬁ\ samples and
samples of frade and sewags 3_!‘-?!Li.egté’-f‘ai?%zﬁ-féﬁtiﬁs:a_._r_s%&_;hai@'ﬁfdmus‘ wastes fo the
Hoard staff gﬁ,-.ﬁmgﬁhé%niﬂgl or designated points and shall pay to the Board for the
services rendered in this behalf. '

ant shall make an application for renewal of the consent at least 60 days

date of the expiry of he consent,. :

heil submit 1o this office, e 307 day of Septamber euary yeat. e

fronmental Statement Report for the financial year ending 31% March In the

jraseribed Form-\ as pre e provisions of rule 14 of the Enviropmient (Protaction)

{Second Amendment Rulss, 1992, -

& inenoclion boak stall e opened and made available to the Board's officars

during their visit 1o the applicant |

x. The applicant shall install a separate electric meter showing the consumption of
‘energy for operation of domestic and industrial effluent treaiment plants and air
pollution control system. A register showing consumption of chemicals used for
treaiment shall be maintained. -8

xi. Separate drainage system shall be prdvidéd for éoile_clion of {rade and sewage

effluents, Terminal manholes shall be provided at the end of collection system with

~ arrangement for measuring the flow. No effluent shall be admitted in the pipes /
sewers down- stream of the terminal manholes. No effluent shall find its way other
than in designed and provided collection System.

\f" o | _ Pagse 4 of 3
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Xii.

10

"

12.

13,

Copy
S b-’ﬂ’e:gm-]ai Qfficer, Pune- Ii

Neither storm water nor discharge from other premmes shall be ailowed to mix with
the e:‘ﬂuents from the factory. .

This is w:lhout prejudice to any other permission requtred under any of the laws,
by-laws or regulations in force.

This Board reserves the right to add / amend / revoke any condition in thas conseni
and the same shall be binding on the applicant.

Tms consent is lssued for stone crushing unit omy {ndustry shall oblain
. _Enmronmenlal Clearance for Stone Quarry from competent authorlty

Industry shall submit Bank Guarantes of 1
period of one year in favor of *Regioral ﬁfﬁmr MP CH, Pune’
of Consent conditions.

tawardg complence

The C'apital’investmant of the industry Is Rs. 46.91 Lak &é :

Regmi‘tz&i ﬁfi&r;{:r, Pune

?‘iggmmm.iame ol cunsent candtion and submit compliénce

TXN180100294 24.01.2018

. 500,00 | TANIS030D3043 |  08.03.2018

~ UAN No, 0000041136
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL LABORATORY
Jog Centre,3rd Floor
‘Wakade Wadi, Pune-
Mumbal Road, Shivaji

Phone : 2025811658
Fax : 25811029

Nagar.
REPORT NO: o
MPCE/RLPN/AAQ/21/0377 Dake 260/0/7 &%
AMALYSIS REPORT - AAQM
Industry Name +  Abhay Stone Metal Industry Code g =
Consent No : - - Type Of Industry TER
Dt.of Sample Collection @ 11/08/2021
Sample Id 1 SROPMZ/AAQS21/01441
Sample Location 1 Ind/Resi/Ru Location Details t Near Office
Collected By :  RejendraT. Jadhav :
Dt of Submission 5 15/06/2021 . Dt. of Receipt § =
Sampling Instrument Ho = Dt. of Calibration L
Whether Condition H Cloudy Temperature 1 -
Wind Direction L Wind Speed e
Parameter Sampling Time Result Average
ND»:{( 06/11/0021 12°30 to 06/11/0021 16:30 39
06/11/0021 16:30 to 05/11/0021 20:30 42 A5
RSP 06/11/0021 12:30 to 06/11/0021 20:30 249" 243
‘S0 05/11/0021 12:30 to UG‘H.]IB[E 16:30 5
06/11/0021 $6:30 to 06/11/0021 20:30 ] 1 5.5

1, All results are In microgram/m3
2. BDL : "Below Detectable Limit".
2. UoM & "Unit of Measurement”,
4. NA : YNot Analysed”.
a i Reviewed 8y

Dr.P.D.Khadkikar

. Scientific Officer
I/C REGIONAL LABORATORY
Regional Laboratory - Pung

**Eloctronic Report does not require Signature

http:fflimsappfSO'SO;‘mpcb;’r_c?couunandeage&pagemAAQReport&keyid1=SROPN2¢‘A... 91712021
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Anpnoxure — 3

Maharashtra Pollution Control Board
Sub-Regional Office, Pune-02
Visit Report
, : Date: 01 |03 }7/‘:‘7'4
1 [Name and Address of Stone Crusher i\ (- Ab\\% ¢lenR ek
- G Nor 245 2, Urmwafle
Nal= ﬁ\%\ﬁl'\i p\-me ]
2 | Industry representative Shn Ba Fooea dr\cumm
3 | Consentstatus - 2ol\ol |2 224 ?
4 | Production details (?%S T M/l — -ﬂroam ]
Dl — SoBny(lm -
5 | Operational status - O0EPIEY %
6 |Air Pollution Control tustems|Yes |[No Present status
provided
A | Dust containment cum suppression system
i) | The crusher (primary (jaw crusher) & * /j
Secondary and Screen (wbrégryfrotary)
ii) | Belt conveyors s
B | Water spraysisprinklers at following strategic locations
iy | Raw Material unloading Hopper L
iy | Chute to Primary / Secondary Crusher LA
ity | Belt Conveyor ~ed
.|V | Finished product (stock pills)/ Discharge
Points s
v) | Regular cleaning and wetting of the
ground within premises / water sprinkling \1-6{ .
arrangement within premises to arrest
the fugitive dust emissions _
C | Wind breaking wall. Ne£ T‘m-si,a&--(cﬁ_j;(
D | Metallic roads within premises. e -
E | Tree plantation aiong periphery of the 1 Avees ~ 0 WY
plot - S| Arees ~£I 300 NG -
Observations: ‘3,‘ O\\OTL \M\lr\») ﬂmﬁ&gw of4S L??tl.j -
EW\% Nge C"M\/\—\'\ﬂ A0 AN {"""”‘\& n oEek VM
B Uik Vo V\&fael (g e CJ“"“‘“ !
(ws,-ve,/x_h'\ Ovark Denp w@w) 'w:zs A S
A Csnver/ o8 ’\ae\Jrg ém verel WW
2 ﬂa‘;”c‘\ > "““’5 \rag Lol denr g,,&-m 'm%%
2 Orp)-e. e
@ AT R ST iy ey
oaal R\ Sy [FEoN Ao af;\jcﬂ?
. Fvgaﬂa” spiem pevded o 3 QM\
_r-_-_;‘ S




e

(® Orit hay, prviinly podeitelmonlile spoies
T ooy m\u/g’ oo neckeRy| STVRAC AT
ﬁ\—Pu_, W —'S Nt
(D Nelac i @M e
Sy ot At eeres moReed
O Ui et w“aa,é oo & et TR
weaer Amee 3 ’\«MMT“J 5e Dk
@ Vrit-log oldamed geef s Brge
wwm on pr\eeA @ S il ma oclst b2t
N Wik mokzed (e emiseimy fom cohd
f 5@&. A,rg droct Yo OO OC it
(D 1% oo Aan Sheok (UT*““M o i G
g e e
et S MaamSs, WS, G 3
S s T
mm Amwn& u’: Ol < £ sl

. & eg feok
2{2\* we,g% = é\ﬂ"‘\\wﬂﬂ Aarten) \"M"—W&
}3 W\z_ \ 33&& HN“S
@ %S w — %m Ur 43’25\* .
@ ( $hx. dheiieantt € @ b &@W o
N q\« | ey’ | w}\:)
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C A ?f : Vomnor.
o 3 _) @C&mﬁi\ 8 (D%“(Q
‘ ﬁ\% 3 ey

@_> C\""\\ 'Q-O‘-Q\‘k jrlx_«\é %\e:;ua\




Annexure - 4
._______________-____'-—-——-'
TR 3h,-030-RR¥ IR TEfamer W,Wﬁ
E- Mail- tahsildarmulshi@gmail.com Tre . e 1. qO
sk 3 3k 3k sk ok ok 3k ok ok sk 3 sk ke s ohe e e s she she sk s she ok sk ofe s ok ke sk sk sk ke sk sk sk she sk sfe sfe sk sk sk sk sk sk sheske e sk kol sk ke e sk ok
SR TG/ Yoy, 1RORR femiw  Rw/0%/R0%%
i, |
H1. SY TRiTE i,
WERTE WeNuT fa=r Wee ,qut
forea ;- o1 gRa ag 7ot feed Aiehe it et 3TsT shieh ¥]/030(WZ)
S, TR HE ARYY
fae

AYT LI T, LI T SN, ST ST TR0

Hew i~ AT NeRerR |1, o Jheiet U4,
3h, @HRH/ITE/IR¢/R0R0 f&HTH R3/38/R0%0

TRy,

SRR G HT fomamemer TSt oS T, Hooeit 57, ot J2iet S 1A, j4/R &
00 ¥, o AR ALY 9T WH Hee, TLIT. Tth 51T, TS] 3701 TET0T Il SHERETE A1, TR Ao
il ol A HRATAThS 31T Shetell 3T,

TR WERROT T, BN s AT fetear SHfaRe STRER A, MesishRt g9 & 39
TRRTE ARHRY, HERTE Yguor FR=E0T Hees, qot I T TR e HI. gRA o ]
STEHTET WG FRISATE HEH R T T W oo 318,

SR AT SIS ISt SRS Tl HeaSM 17, Yo7 et ST 1.7, I]34/R & 00 &, 8o
AR ALY ST R Hee, ML, T 27, TS ST o107 ATt SHYRSTed [§1sh 0]/0]/R032 TSil
ISURTN YOI STl Bidl. TR SATIUNHTG HT. R Talg 6l feeil (Pune Bench) FHT

ITEATT |G I STTeleT 3R,

HIied I d |io=g FEx.
lar/[‘
=
Y‘/\

(3THT =I=T0)
TEfawER Hevl (Ute)
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PANCHNAMA (TRANSLATION)

We undersigned Committee Members, Nayab Tehsildar-Tal. Mulshi (Paud)
Dist. Pune, Official of Maharashtra Pollution Control Board, Circle Officer-
Pirangut, and Talathi- Urawade have visited stone crusher site M/s Abhay Stone
Metal, Gat No. 295/2, Vill. Urwade, Tal. Mulshi, Dist. Pune and observed as :-

1) The stone crusher is owned by Mr. Raju Appa Chavan and land on which
stone crusher is located i.e Gat No. 295/2 (Admeasuring area 0 Ha and 60 R)
is owned by Mrs Lata Raju Chavan.

2) The stone crusher site is provided with 18 feet height tin sheet fencing and
20 feet width gate.

3) Stone crusher machinery is in located 900 Sq. feet tin shed in the premises.

4) Unit has provided 9 number of conveyor belt provided with tin sheet
enclosure.

5) For dust suppression unit has provided 13 no of water sprinklers at different
locations in the premises.

6) As per information provided by industry representative at present in the
premises, crushed stone about 15 brass size 60 mm, 2 brass size 20 mm, 2
Brass size 6 mm and crushed sand about 25 brass and raw material about
65 brass found stored.

7) In the West-North direction of premises labour quarter admeasuring about
1100 Sq. feet found. In the premise’s office room admeasuring about 200
sq. feet were noticed.

8) Unit has planted about 270 no. of small and large trees in the premises as
green belt.

9) At East direction of stone crusher site Gat No. 296 and at West direction Gat
No.294, at North Direction Gat No.295/1, at South Direction Gat No.297 are
located.

10) Gat No. 296 admeasuring 13 Ha 600 R is owned by complainant Shri.
Suresh Keru Marne and Other 41 persons.

11) Cattle Shed and house are located in Gat No.294 , this Gat no. is owned by
the Applicant and others and located at the West side of the said stone
crusher. Cattle Shed and house are at a distance of about 305 feet from the
stone crusher unit.



As above actual observations were made on 01/09/2021, during time period

11.45 am to 01.55 pm. -

-Sd-
1) Shri. Shrikant Misal
Nayab Tehsildar, Mulshi

-Sd-
2) Shri.Rajendra Jadhav
Field Officer, M.P.C. Board Pune

-Sd-
3) Shri. Suhas S Kamble
Circle Officer, Pirangut

28d-
4) Shri. Sanjay Date
Talathi, Urawade.

5) Shri. Raju Appa Chavan
Prop-M/s Abhay Stone Metal

i
6) Shri Amit Bhandalkar
Local Resident

-Sd-

7) Shri. Sanjay Namdev Suryawanshi

-Sd-
8) Shri. Abhay Raju Chavan



